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38 feet, 10 saa, 2007 

BLAM, 37( 31), ata aa, ada an afafa, 

1885 (1885 #1 13) #t eT 4 ak 7, sie onetia dae 
vifient afar, 1933 (1933 4117) wt arr 4 ait ume 10 

aa (sTeCHSTES)) FH fev 865 F 867 treda aH Hanah 
as 4 sevaied sre a s7at (aaa aden a az) 
fra, 2005" ar ate ae & fae, frafafea frag 
aad 2, er 

1. (C1) 3 fraat an fare am teat anata afar 

aa (aremeniat) & faz 965 a x67 Aedes ae S 
argh a 4 acqafad soe ar suaty (saa ater 
wz) Teles Frag, 2000 2 | 

(2) 4a 9 veer a ate a yaa ef | 

2. Frag 3-4, ah fafire” gel a wore freer 
Gi faire)? Gar sre | 

3. saa Past & fran 4 & ter we faints Po 
TET ITT, stetG 2: 

“4, eafrearo-faRat tfsal wan worett  srfirgen 

a sere, fafacal a omray & 6 fret war on sas fret 

faa & aro sated wat er wera, ot fet fens 

Prete, saree a srrat a? aut & gene gan a, a 

tet safes wot & aera a freatie fara on ae, wet 
any wate, foreat offre ct oer 4 B area aS orate 

ant ot ng 3, afea aa 2 fe saat agata sea wort 
wi Pad! @ aria we ura feet ary ifsat dan wore S 

wl slaty Sead, STER Al stated eh, wit Ha 

araan 8 at te san apr Svan ae HET aftafers F, far 
ar ota ae & fae seer Hen sare : 

fads saaken al, weenfta fara arom 1 

[A SIR -11014/23/2004- We ] 

O. Sate, wer san HeneHe 

  

fearon: — We fra, a H UGA, GPT 2, WE 3, SI-WS 

(i), ante 11 AFH, 2005 4, sfeepaar & 168(37), 
atta 11 ard, 2005 ere warfare fara ae at | 

NOTIFICATION 

New Delhi, the 10th January, 2007 

G.S.R. 37 (E).—In exercise of the powers conferred 

by Sections 4 and 7 of the Indian Telegraph Act, 1885 
(13 of 1885) and Sections 4 and 10 of the Indian Wireless 

Telegraphy Act, 1933 (17 of 1933), the Central 

Government hereby makes the following rules to amend 

the “Use of low powcr equipment in the frequency band 

865-867 MHz for (RFID) Radio Frequency Identification 

Devices (Exemption from Licensing Requirement) Rules, 
2005,” namely :-— 

1. (1) These rales may be called the use of lew power 

equipment i the frequency band 865—867 

MHz.for(RFID)Radio Frequency Identification 

Devices (Exemption from Licensing 

Requirement) Amendment Rules, 2006. 

(2) They shall come into force on the date of 

their publication in the Official Gazette. 

2. In rule 3, the words “shared (non-Exclusive)”, 

shall be substituted in place of “non-exclusive” 

3. In the said rules, for rule 4, the following rule shall 

be substituted — 

“4, Interference.—The effect of unwanted energy 

due to one or a combination of emissions, radiations or 

induction upon reception in a radio communication system, 

manifested by any performance degradation, 

misimterpretation. or loss of information which could be 

extracted in the absence of such unwanted cnergy, where 

any person whom a licence has been issued under Section 

4 of the Act, informs that his licensed system is getting 

harmful interference from any other radio communication 

system exempted under these rules, the indoor user of such 

unlicensed wircless equipment shall take necessary steps 

to aviod interference by relocating the equipment, reducing 

the power, using special type of antennac including 

discontinuation of such wireless use, if required : 

Provided that, before such discontinuation, a 

reasonable opportunity to explain the circumstances shall 

be offered to such unlicensed user of wireless equipment.” 

(No. R-11014/23/2004-LR} 

P. CHANDRASEKHARAN, Asstt. Wireless Advisor 

Note:— The principal rules were published in the 

Gazctte of India, Part IT, Section 3, Sub-section 

(i), dated 11th March, 2005, wide Nofification 

No. 168CE), dated the | 1th March, 2005. 
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